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8 IN FIHE TG COURT OF BELHI AT NEW
I'TA 8102010
TA 81372010

COMMISSIONER O INCOML. FAX
Uhrough Mr. Abhisheh MarathalS
Counsel with Ms. Anshu! Sharme
versus

BHARAT HTEAVY LT ECTRICAT LIMITLED
Fhrough Mr. S Krishnan. Ady.

CORAM:
HON'BLE MRUJUSTICE 5. RAVINDIRA B1TAT
HON'BLE MR JUSTICE RV.EASY AR

ORDBER

Yo 11.09.2012

W have beard learned counscl for the partics,

Uhe respondent urges that in some o the ciases. nerissae;
Committee ol the Seerelaries and consequcndhv, the appeais <ho
Relnee s wso placed upon o decision in drey sathority of ndi
8672000, Shiis Comrt is ol the opimion that sioce the gueslion s aris
than onc assessiment years. 1L will be appropriaic thut the appeiis
apphication s theretore alfowed.

the Revenae ciaims o be agpricved boan ordar v o
20 March, 2009 yvide no. 365DeiO8 (i TEA 81030105 amne. al
vide no. 161Dl 99 fm HEA 813720100, The question af faw soup
correvtness ol the {ribunal’s decision atlowing provision Tor anticpa

During the course of submissions, i was brogeht 1o the not:
the 1TAL by subsequent order passed in VoA Mo Da070)el GG

assessinent yvear J98E-89. the subject malter of [TA Noo 310 76100
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Cour)). has since rectifred ils order in excercise of jurisdiciion under $
restored the matter for decision. alter a Iresh hearing on the gquestion
anticipatory loss.  That order of the Tribunal was made in M A No
18" March. 2011.

this position has not disputed by counsel Tor the appeliont,

Since the main order for the assessment year T988-89 relied up
in the impugned order in the present appeal, Tas been recalled and (he
lor re-hearing, FIA Nos 8102010 and 81372010 are accordingly disp
to the Revenue to prefer applications under Scetion 234 (2) provided it

period ol limitation.  Uhe appeals [TA 810:2010 and 81372010 are
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